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0A No2941/95

In

New Delhi: thisthe /0 day of May3 20003
HON'BLE MR.S.RVADIGE,VICE CHAIRMAN(A).
HON'BLE MRZKULOIP SINGH,MEMEER(3)

S R'w’BODWALY )

s/o Shri parbhati Lalfy

HdNo%Z R2-12, L/ 4, Gali Ro'3s,

Main Sagarpury 4 -
Neu Delhi-46 0104..0 .’Applicantt'o;

(8y Adwoc ates shri P.M,Ahlauat)

Vgr su“éi' d

1. shri SUp.fMehta§y
General Manager,
Northern Railway’y
Baroda Housey
New Delhidl

23 shiRakesh Choprafy
DIRCIGY, Northern Rajiluayy
state EntryRoady

New Del hif’-’1 ls's « Responds nts/

Contemnors
-(BY Adwcate: Shri RILIDhauan )

“bROER'
MRS REA DT O, VE (Y5 2

Heard both sides on C,.P,.No.1335/98
23 B Tribunals!' order dated 1610597 in
OA No's2141/95 respondents were directed to treat
applicant as senior to one Shri Balkrishan and e xtend

to him all conseguential benefits including fixation
of senioritys’ He was to be given only profoma fixation

as far as further promotions uere concerned, He uas
declared not entitled to payment of arrears.! These
orders uere to have been implenented within 8 weeks of

receipt of a copy of the order and thereafter applicant
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was entitled to arrears from the date of expiry of

8 uweeks along Uith interest @ 9% -p.ad

33 In the light of reSpondBnts& orders dated
1151499 (Annexure=R 1 to reply) and dated 11,1399
h(Annexure‘:'-.évzs as well as subseqwent order dated
11"';'“3105399 (Annexure<R3)  we are satisfied that
the Tribunal's orders dated 16:10397 have been
complied with though with soms dslay,’ Houever, ue

note that sincere regret has besn expressed for tle

delay3

& Under the circumstancaey the C.p. is dismissedy)

Notices are dischargedy
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( KULoIp SINGH) S.RLADIG
MEMER(I) vxcs cmmmw(a),

/ug/




